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(b) if so, how far Government 

subscribe to the views expressed 
therein and wthat action is proposed 
to be taken against tho^e guilty offi

cials who had been responsible for 

the misuse of the TV media for their 
personal ends; and

(c) whether Government aive aware 
that the persons responsible for mis
use of the media are still at the helm 
of affairs and have not changed their 
attitude?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Yes, Sir.

(b) The matter is under examina
tion for taking such action as is deem
ed appropriate.

(c) The misuse of mass media dur
ing the Emergency has been looked 
into by the >̂ass Committee. Gov
ernment’s decision on the finding of 
the Committee would cover action 
against persons found responsible. 
The media have, however, already 
changed its approach in tune with 
the Government policy.

Publicity material brought out by 
DA VP during emergency

3402. SHRI DURGA CHAND: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state 
the details of the publicity material 
brought out by DAVP during the 
emergency and at what cost?

THE MINISTER OF INFORMATION«
AND BROADCASTING (SHRI L. K.

I ADVANI): A sum of _Rs. 338 lakhs 
was spent by DAVP on bringing out 
and distributing publicity material in

support of various programmes launch
ed during the emergency as follows;

Rs. lakhs
Printed piiolicity 163
Advertising 118
Exhibitions 9

Outdoor Publicity 20

Distribution costs 28
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Reinstatement of Nagaland Officials

3404. SHRIMATI RANO M. 
SHAIZA: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether some Nagaland Gov
ernment Officials under suspension on 
charges of corruption were reinstated 
after the appointment of Vigilance 
Commission in the State;

(b) if so, how many such cases are 
there in the State;

(c) what is tl*e total strength of 
persons employed in the Vigilance, 
Commission; and

(d) what is the total number of 
Nagas and non-Nagas employed in the 
Vigilance Commission?

THE MINISTER OF HOME AF
FAIRS: (SHRI CHAR AN SINGH):
(a) and (b). Yes, Sir. According to 
the Government 0f Nagaland, there 
have been five cases in which offi
cials under suspension were reinsta




